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HIGH COURT FORM NO. (J) 2. 
HEADING OF JUDGMENT IN ORIGINAL SUIT / CASE 

IN THE COURT OF THE CIVIL JUDGE, TEZPUR, SONITPUR 
 

Present: N.J. Haque, LLM, AJS 
Civil Judge 
Tezpur, Sonitpur 

7th day of August, 2019 

MISC. (J) NO. 23/2019 
(Arising out of Misc. (J) No-24 of 2019) 

 

Sri Krishna Bahadur Charki & ors 
Son of (L) Prithiram Charki 
Vill – Borghat Jarani  
Mouza- Goroimari,  
District – Sonitpur, Assam 

-- Petitioner       

-Vs.- 

Heirs of Late Rudrabir Charki and Ors 
----- Opp. Party 

 
Ld. Advocate appeared for the petitioner: - Mr. A.K. Paul 
Ld. Advocate appeared on behalf of OP: - Mr. J.P. Mishra, Mr. S. Mishra  
 

A petition under section 151 
of the Code of Civil Procedure 
to allow the petitioner to 
correct few inadvertent 
mistakes made in the petition 
filed on previous date under 
the provision of Order XXII 
Rule 4 read with Order-1 Rule 
10 and Order 6 Rule 17 of the 
Code of Civil Procedure  
 

1. Instant Misc. case arisen out of a petition No-313/19 filed by 

petitioner/plaintiff against the O.P’s under Section-151 of Code 

of Civil Procedure praying to allow the petitioner/plaintiff to 

correct few inadvertent mistakes made in the petition filed on 

previous date i.e. on 6th February, 2019.  

2. Both the sides are represented today. Heard both sides and 

perused the petition No. 313/19 along with entire case record.  
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3. The petitioner/plaintiff in petition No. 313/19 has prayed 

amendment of the petition filed on previous date i.e. on 6th 

February, 2019 contending that due to certain inadvertence 

father’s name of the respondent No.1(b) to 1(e) is wrongly 

mentioned as “Late Padmalal Charki” instead of name of their 

actual father “Late Dhansingh Charki”. It is further pleaded that 

one of the legal heirs of respondent/ opposite party No.1(a) in 

the said petition is mentioned as Ranjit Charki whose correct 

name is “Ranjiv Charki” and that husband’s name of the 

respondent/ opposite party No.1(a) is wrongly mentioned as 

“Late Dal Bahadur Charki” which actually ought to have been “Sri 

Dal Bahadur Charki”. It is further pleaded that in paragraph 5 of 

the said petition, father’s name of respondent/ opposite party is 

wrongly mentioned as “Late Padmalal Charki” which ought to 

have been “Sri Padmalal Charki”   

4. On contrary, the defendant’s/O.P’s not submitted any written 

objection, rather during the time of hearing, the 

defendant’s/O.P’s side conceded the prayer of the 

petitioner/plaintiff. The contention of petition No.313/19 appears 

to be purely an inadvertent mistake committed at the time of 

preparing the petition and in case the prayer of the 

petitioner/plaintiff is allowed, the defendants/O.Ps are not going 

to be prejudiced in any manner, rather it will help the Court to 

decide the real points of controversy between the parties. In the 

light of above said discussions, this court finds just and 

reasonable ground to allow the prayer of the petitioner/plaintiff. 

5. In the light of the above discussion, the prayer of the 

petitioner/plaintiff side is allowed with a cost of Rs.2000/-.  

ORDER 

6. Upon the above said observation instant misc. case stands 

disposed of by way of passing the following orders:-  

1. Petitioner/plaintiff side sets at liberty to amend the 
petition by way of replacing/ correcting the father’s 
name of the respondent No.1(b) to 1(e) as “Late 
Dhansingh Charki”; 
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2. Petitioner/plaintiff side sets at liberty to amend the 
petition by way of replacing/ correcting name of 
respondent/ opposite party No.1(a) as “Ranjiv 
Charki”; 

3. Petitioner/plaintiff side sets at liberty to amend the 
petition by way of replacing/ correcting husband’s 
name of respondent/ opposite party No.1(a) as “Sri 
Dal Bahadur Charki”; 

4. Petitioner/plaintiff side sets at liberty to amend the 
petition by way of replacing/ correcting father’s name 
of respondent/ opposite party in paragraph 5 of the 
petition as “Sri Padmalal Charki”;   

5. Petitioner/plaintiff further sets at liberty to submit 
amended petition; 

6. Petitioner/plaintiff shall pay a cost of Rs.2000/- to the 
OP’s. 

7.  Inform both the sides. D/A shall take steps accordingly. Petition 

No.313/19 stands disposed of accordingly. Misc. (J) case is 

disposed of accordingly.           

 

  

 

 

 

 

 

Civil Judge 
Sonitpur, Tezpur 


